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(A)

\) It may be declared that the spea*:ing order of the Chie

Personnel Officer, Western Railway,
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may please be quashed and set aside and the respondents may
ﬂ!ease be directed to correct his date of birth 1n the records of

attended beneﬁts such as continuation of service, pay et¢
(B) Anvy other better relief/reliefs as the Hon’ble Tribunal may

(C) Cost of the application may kindly be granted to the
applicant
The applicant states that he was working under
respondents since 1954. § Shortly after he joined service, once when he was

icant signed in the service

book on the basis of school leaving certificate. He states that on the basis of
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in the service book as 13-2-1934. The applicant states that he submitted
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also pointed out a judgement. T.A. No. 56 of 1990 decided on 27-2-1991 by

illiterate emplovees could be made at any iime before retirement and prayed

for the application to be allowed.

represented to the department for alteration of his date of birth showing his

it is not in the prescribed form
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documents. The applicant started representing his case only in 199U as
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he applicant could have well represented thereafter o1

alteration in date of birth. He did not do so. The representation made in 1990

can be entertained. Hon'ble Supreme Court has pointed out in many

decisions that any change of date of birth just betore retirement could not be




8.C.C. 162, Hon'ble Supreme Court has pointed out that * mordinate and

correction in the date of birth would justifiy the refusal of relief to him."In

the present case. we see that first application for alieration of date of birth

due to retire shortly. r.e. on 12-2-1992. There is no explanation for such

5 ~ ] 1
delaved representation and change of date of birth. The applicant has only
t~n onitbpe Far orialh dAalasra A annedinaler sxra Fimd 4thnea so s sameat 30 Flan €Y A
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O.A.. dismissed. No order as to costs, 10 V1iew of the disposal of 0.A.
M.,A,/187/93 also stands disposed of.
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CENTRAL ADMINISTRATIVE TRIBUNAL, DELHI
Application No. O ,;-}t] | 7f 8,2 of 19
Transfer application No. Old Writ Pet. .. ....No.................. e e -

CERTIFICATE

Certified that no further action is required to be taken and the case is fit for consignment to the Record
Room (Decided).

Dated: |ZFI¢/? (

Countersigned: , C(’j ﬂ ! L3
Signature of the

! L‘S M\ Dealing Assistant.

. N A

Section Officer/Court Office;.
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